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|, SEENA POOJARY, S/0 Jarapp
Poojary, R/at 4-126/2 Azad
Nagara House, Arala Post,
Bantwal, Dakshina Kannada-
574211, have changed my name
as SRINIVAS POOJARY for all
purposes, vide affidavit dated
15.02.2025 sworn before the
notary A.l. Kareem, Mangaluru
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FORM A

PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulation, 2017]
FOR THE ATTENTION OF THE SHAREHOLDERS OF
COMPLEX PRIVATE LIMITED

South Canara Hotel Complex Private Limited

SOUTH CANARA HOTE

.| Name of the Corporate Person

2.| Date of incorporation of Corporate | 6th December, 2004

Person

3. | Authority under which Corporate
Person is Incorporated/ Registered

Registrar of Companies, Karnataka, Bangalore

4.| Corporate identity number / limited | U85110KA1982PTC005030
liability identity number of Corporate

Person

5. | Address of the Registered Office
and principal office (if any) of
Corporate Person

J.V Sons And Company New Building,
Hampankatta Mangalore Dakshina Kannada
District Hampankatta, Mangalore, Dakshina Kannada
Karnataka - 575001

6.| Liquidation commencement date of
Corporate Person

10th February, 2025

7.| Name, Address, Email Address,
Telephone Number of the Liquidator

CA Prasanna Shenoy, IP, Srinivas, | Cross Road,
Urwa Store, Mangalore, Karnataka — 575 006
IBBI Reg. No.:
IBBI/IPA-001/IPP-02065/2021-2022/13596

©

Last date for submission of claims | 19th March, 2025

Notice is hereby given that the South Canara Hotel Complex Private Limited has commenced

Voluntary Liquidation on 10-02-2025. The stakeholders of South Canara Hotel Complex Private

Limited are hereby called upon to submit a proof of claims, on or before 19-03-2025, to the

liquidator at the address mentioned against item 7 above. The financial creditors shall submit

their proof of claims by electronic means only. All other stakeholders may submit proof of claims

in person, by post or by electronic means. Submission of false or misleading claim shall attract
penalties.

Sd/-

CA Prasanna Shenoy, IP

Name and Signature of the Liquidator

Place : Mangalore
Date :18-02-2025
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2 | Date of incarporation of Corporate | Gth December, 2004 The befow mentioned Bomowers of HOFC Bank Lid. (the "Bank”) are hereby notified NOTIFICATION EXpLeslz Limited _é:lanr;ot "~ [P Praiiy [Loss] befors Tax, Excepiional P o G
Faean regarding the sala of securities pledged to the Bank, for availing credit facilities in the | | 1tis heraty informed that ane Sa Goutam Das € held responsible for anulor Extracrdinary items s :
3 | Autharity under which Corporate | Registrar of Companies, Kamataka, Bangalore nature of Loan/Overdraft Against Securities. baing piaind filsd the abave mention maney | || SUCh contents, nor for any || I "Iel Froiil (Loss] before tax {afier Excoptiana 7resl  vonl (84
| Person i Incomporatad! Registered o Due to persistent defaull by the Borrowers in making repayment of the outstanding dues as f#ﬂrrubifunlaatlr;e rr_e[ll:;:u;ri Qﬁfﬁé‘ﬂ én Jmnsnr:?ﬁ: loss or damage incu _rred n;-ctl F:;i ﬁTt|T§$;mrlﬁ:Ej
4.| Corporate identity number / limited | UB5110KA1082PTCO0S030 per agreed loan terms, the below loan accounts are in definquent status. The Bank has m,ﬁ,f'mﬂ' nu‘ 1 and 2 through mglmrf sk asa result of_transactlo_ns 4 |Excentional and o Extraordinary itoms 177.99 (.07} (19.14)
kahility idarlity rumber of Comorate issued rultiple nobices 1o these Borrowers, including the final sale notice on the Below-| | several times but the deferdant no. 1 and 2 did with companies, associa- Total Comprahansve Income o e
Farsan mentioned date whereby, Bank had invoked the pledge and provided 7 days' time tothe | | not recaived the same. Due o that reason L. | | tions  or  individuals || | * |[Comprising Profit/iLoss) for the period] 177.ea i a4y
5. | Address of the Registered Offica | J.V Sons And Company New Bullding, Borrower 1o repay the entire outstanding dues in the below accounts, failing which, Bank | | Coun have been pleased Lo alikow the petition advertising in its newspa- & |Paid up Equity Share Capital __1.00 1.00 ___1.00
and principal offica {if any) of Hamgankatts Mangakore Dakshina Kannada woukd be gt liberty o sell the pledged securities without issuing further notics in this regard Ifgr ﬂ;!Uh'f-'ﬂtt:-ﬂé" g dﬁ'-',?“ h!i"i"-l *E%EETEE‘;E: pers or Publications. 7. |Reserves tgi:;:‘ ‘gfﬂ:::]' ﬂ gtg_:__'g;
Corporete Parson District Hampanketta, Mangalore, Dakshing Kannada | | Th grs h I nd failed 1o make due repaymants, th K rahimsat Ceyed <. NOor Ahme u 8. [Met worth G191, :
I drilen _%ﬂ?mm s 2 E_iurru:m: rs have neglected and failed lo make due repayments, therefore, Bank in Karimsab Sinr of Mominglot, Koulpath Hubi, We therefore recommend 5. |Paid up Debi Capilall Dutsianding Debt 5,000 0 A% 00000
EXErCise of its rlb;hts underthe |IIIE.I'I agreement &3 a pledges hEIE- decided tosell | dispase 28 undar PO - Mahabirgall, P.S. - Kamripeth, that readers make 70.|Dabi Equity Fiafio 81417 (28] 536.24)
6. | Liquidation commancesmesit date of | 10th February, 2025 oft the Securiles on or ater 25" February 2025 for recovering the dues owed by e | st Dharwar, State-Karataka are hereby| || necessary inquiries || [31.[Famings Per Share - Basic & Giuied 1779.88] (10.68) _(181.37)
Corporgte Pearson Borrowers fo th_E_Eianic. The Bormowers are.als_:-_. nl:n_l:iﬁed that, if at any time. the valueofthe | |directed to appear before this Court on before sending any 12 [Deht Service Coverags Falo D..D? {0.00) .00
7.| Name, Address. Email Address. CA Prasanna Shenoy, IF, Srinivas. | Cross Read, Fladged securilies fall;. hmhgr due 1o vollility in the stock markel 1o creale further | | 20.02.2025 through your advocale or you monies or entering into 13 |Interast Service Coverage Ratio 122] (85.82) (6.39)
Telephone Murmber of the Liguidstor| Urwa Store, Mangalore, Karnataka — 575 008 deficiency in the margin requirement then Bank shall 3t s discretion sell the pledged | | personally otherwise the suit will be procsed . Motas:
o % PR, i ; any agreements with
IEEI Reg. No.: security within one (1) calendar day, without any further notice in this regard, The| |&X-pane against you as per procedure of 'E":{- y g . 1, The above Lnaudited Granciil results have been approved By the Baard of Dirsclors al thir
IBEENIPA-001/IPP-02065/2021-2022/13596 Borrower(s) shall remain liable fo the Bank for repayment of any remaining outstanding S F'zga- ad\(ertlsers or o(’;hervylse : ﬂ_;::ﬂl‘?l]ﬂ Fabruary 14, Elu;ﬁs.lh o e e e
e 4 ¥ 1 a i - & b 15 an |ulrad @ delaned quararhy EEancal rasu ed with Ing 4]
4. | Last date for submission of claims | 19th March, 2025 anm“'nt]"mg"' adjustment of the proceeds from %mmgd;ﬁ;::r;n 121224 ?ncélr?tg ﬁ]n g?\y a r\’r/]earrtllrslgr Exchangsdsiundar ragulation 52 of the SEBI (LODR] Aegulations, 2015, The full format of tha
1 I I 1 aan U uraudited guartarly inancil resullsis availabie on the websie ol the Slock Exshsnge (BSE
ot i ereboy given ihlthe coul Lamwa okl | omp ik P11vale Linesd o corinenced | {16 oy Borrower's Name Amount as r.‘?n A o il Seesladar) |\ hatsoever. Registered Ltch: www,baeindia com and the Gompany's websita,
03 : (2nd Court of Civil Jusge. Sr, Dan), Mids g
Voluntary Liquidation on 10-02-2025. The stakehalders of South Canara Hole! Complex Private | ||No. Niatibar 15" Feb 2025 Sale Notice| FIGL SN LAV /LI, LAV, Il Kne o lett t ted 3. Far the ather ling lams relerad in regulation 52/4) of the Listing Regulations. perinen
Limited are herety called upon 1o submit a proof of claims, on or before 19-03-2025, to the ! Dist. Paschim Medinipur | || I€Tt€rS are not acceple disclosuras have been made to the Stock Exchangs (BSE Lid: www,bsemndia.com) and can
llguitlatar at the address mantioned against item 7 above. The firancial creditors shall submit | {1 | XXXX3683 [SRIDHARA MURTHY P J 344,907 68 | 15-02-2025 || | ©M Judge (Sr. Division) 2nd Court Medinipur in  response to box e accessed on Company's websile,
their proct of claims by electronic meares anky. All other stakehalders may submd proof of claims | 112 | XXXX0168 [VAIDEHI KOTHANETH 5,39.059.51 | 15-02-2025 | Paschim Medinipur number advertisement.” S B for Suruchi F'rgggmas Pt Lid
in person, by post or by electronic means, Submission of false or misleading claim shall atiract 3 | orxxazEz | SHANKAR MANDAL & Bd 535 00 | 15-02-3005 | Pin - T21101, Wesl Bangal Date- 18,00 2005 Diactor
penatties, Ll Elakei { —
Sdi-| |14 | KXXX4832 |SHIVARAMAYYA KALCHAR 24,848.50 | 15-02-2025 | a Protium Finance Limited
Place - Mangal CA Prasanna Shenay, IP 9. CENTURY JOINT DEVELOPMENTS PRIVATE LIMITED
|:IEI||:: : 1;{%:%25 Narme and Si nah:f;:;::F L-,;u;:,'.j';w 3 _1RX00052 1SHIVANL JOSHI 5,033,511 15 02 2085 E Pmm (Formerly known as Growth Source Financial Technologies Aegd Office: No. 1071 Geound Floor, Lakshminarsyana Complex, Pace Road,
: ' : . B | XAXX5755 |DEEPAKKUMAR M DUMAVAT 77.850.00 | 15-02-20625 Ltd.) Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off. The Bangalote - BE00G2, CIN: UTQ200KA010ETCOSE10
) .g ( )B-2, . ! 8E. . 3 BO-40453453, 481 3040453408, Ermall: cidi@centuryreatastate.in
FORM P11 7| KXXX4670 |G PADMANAEHA REDDY 63.677.11 | 15-02-20025 | Western Express Highway, Cama Industrial estate, Goregaon (E), Mumbai, Uraodied Eranclsl Fiosuli Tor The Gusrier snded Decomber 57 2007
a | 300044964 |PRASHANTA GIDADANAPPAGOL 11,068,970 60 | 15-022025 | Maharashtra- 400063 [FBguIation 52(81. raad wilh reguiation 5214) of the Lisling Reguiaions]
'"“"‘“'“: ;gPREHEET%LSEEE; LANS FOR 9| XXXX9262 |REVATHI H 94,2656 | 15022025 POSSESSION NOTICE — _ —
RA 10 | XXXXE144 |RAJ AYYAR 50492040 | 15-02-2025 |1 | (U/S 13(4) & As per Appendix IV read with rule 8(1) of the Ho, F'““";‘"""“‘. 31Doc-24 | 31-Deced 31-Mar2d
VEDIK ISPAT PRIVATE LIMITED IN PPIRP : 1 . 1, [Total Incoma from Dperations 230.37] 1.251.26] B.453.60
ENGAGED IN STEEL INDUSTRY AT ANANTHPUR | || oot S AL VR D8 B Security Interest Enforcement Rules, 2002) et Pro {Loss) before Tar, Excapbare) .511.94)] (20,080.65
Ui bation 45 o tha naclse 4Bk 12 | XXXX4224 [VIREN JOSEPH MATHIAS 3,31,923.001 15-02-2025 1 § WHEREAS, The undersigned being the Authorized Officer of the Protium Finance Limited | = |andlior Exiraordinary tams [2A16.07) 1951188 = J
: [ Erﬂ:je‘l;” 1 - s : NCY and Bankrupicy - 13 | XXXXTE24 |LALITHA CHAVAN 10,07,246.08 | 15- I]:E-E’C-EE* (ERSTWHILE Growth Source Financial Technologies Ltd.) (“hereinafter referred to as A EE;FI:T"E;EE:?”E;TD;E e {afier Exceptional| ) 116 07)| (6.811.94)| (20,060.55)
{Pre-packaged Insolvency Resolution Process) Regulations, 2021) 14 | 3o0eB012 | ANJANA VISWANATH 17 55550 62 | 15-02-2025 1| | “Protium Finance Limited”) under the Securitization and Reconstruction of Financial Assets & ek Bl fotael afhee o
I fl n = i exercise of powers conferred under Section 13 (2) read with Rule 3 of the Security Interest Total Comprizhensive Income .
+ | Name of the corparate debtor Vedik Ispat Private Limited 16 | KXXXZIET | AKKINA SATYAVATI 4,05,047 52 | 15-02-2025 | (Enforcement) Rules, 2002, issued a Demand Notice dated 07-Nov-24 thereby calling upon - [Comprising Profit'{Loss) for the penod] 12476.07)) (6.811.94)1 (20,080.65)
: : Date : 18.02.2025 Sdi-| fthe borrowers Kumar Enterprises throughproprietor Kumara Shivanna Nayaka | | 5. |Faid up Equiy Share Capital 2,481.06] 248106 248106
2 | Former nameqs). if changed in fast NA Place ; KARNATAKA HOFC BANK LTD.| ¥ andCo-borrowers 1. Kumara Shivanna Nayaka 2. Rathnamma in respect of loan 7. |Peservs (34.904.50)(73.819.02)| (79,823 56)
i . account bearing No. GS023EEL1936528 to repay the amount mentioned in the said notice | |- g:&ﬂngem e m:;ﬁﬂ;ﬂ%ﬂ%%%ﬂ%ﬂ%E#ﬁ%
3 | Dale of incorparation of corporale debtor] 06.08.1992 being Rs. 2523677.6/- (Rupees Twenty-Five Lakh Twenty-Three Thousand Six 1% Tebt ':Z':my Ft-;ltl::l ek = E-E] : 'rzh 0] e
4 F-.L!mqrr[-_.- unde-rlwh'u;h corporate debtor | ROC, Bangalore Hundred Seventy-S_even and .Sixty. Paisa Only) as on 4th Nov,2024 within 60 days 1 |Eamings Per Share - Basic & Diuted |'51:?-11 -:23:1.‘:12] B0 gai
i incorporated | registersd from the date of receipt pf the said notice. . _ 12, | Dot Service Coverags Ratio 000 oo 004
% | Idantificabion rasnher U2T100KAT992PTCOT 3208 The borrpwers having failed to repay t.he amount, notice is hergby given to the borrower_and 13, | Imerost Serice Goverage Ratio #0,24) 3.42) [4.33}
=T Addracs of e roclserad olice and N T = lamal H the public in general that the undersigned has taken possession of the property described Motes:
£ 55| Eﬂ_ ;i ‘?g ? o il 0. 631, Seclor C, Ideal Homes - herein below in exercise of powers conferred on him under sub- section 4 of section 13 of 1. The soove unaudited fnancial results nave been approved by the Board of Dirsciors &t their
p”nn'?:te dgunr any) ;z‘;‘:;gl"l% d:‘aﬁalﬁaﬂ:;ngﬂ::hrnﬂ"' the said Act read with rule 8 of the said Rules 2002 on this 12th day of February 2025. "_Fhwtiﬁ-;i on Fabruary 14, 2025, | ﬁ o o
T 1 Br. l, H H P H i H 2. @ gbove g an extract of the detailed guarter nancal results il with 1ha ook
; . The borrowers in partlcular and t_he public in genergl is hereby cautioned not to deal v_wth Exthange(sjunder requlitian 52 of the SEBI .;Lnnn]rynm,;ul.m;m. o315 The fuil format of he
Banpalore, Bangalore South Taluk,
Kamataka. India. 560068 the property and any dealings with the property will be subject to the charge of Protium unauditad quarterly financial results & availaos on the wabsite of the Stock Exchangs |BSE
dIMaiaka, Ifeia, : Finance Limited, for an amount of Rs. 2523677.6/- (Rupees Twenty-Five Lakh Twenty- Lt www: bseindia.com) and the Company’s website,
T | Pre-packaged insohency commencement date | 05.02.2025 (order received on 07.02.2025) Three Thousand Six Hundred Seventy-Seven and Sixty Paisa Only) as on Nov 4th 3. For the other line ftems referad n reguiation 52{4) of the Listing Aegulations, pertinent
8 | Date of invitation for resolution plans | 18,02.2025 ,2024 and further interest thereon, plus costs, charges, expenses incurred. gﬁ;:f;“;;;g a’;’mﬁﬁfgﬁfkﬂ e b i
[IFRP) DESC.RIPTION OF T'HE !MMOVABLE PROPERTY" o Piace: Bangalore fear Crriury Joind Dﬁr:wlgl-::nrnﬂnts Pt Lidd
9 | Eligibility for resolution applicants Detalled mentioned N Invitation for a. Immoveable Properties : Al that is piece and parcel of property bearing site no. 31, Date: 18.02 2025 IJIreLqi:Eﬂr
- ; ; : Survey No. 52, Property No. 2527, measuring East- West: 40 ft, North-South: 15 ft, total
TESUIN SR (WP SN 4 measuring 600 sq. ft situated at Mahadevapura Village, Srirampura, Nachanahalli Palya, kille
hitps:iisites.google.comiviewivedikis : ' ' '
— _ _ gu:rg _ _ _I pat Mohalla, Mysore City, Bounded on East : Road, West : Property of Nagaraju , North :
10| Norms of ineligibility appécable under | Defaled mentioned in Invitafion for Property No. 30, South : remaining Property measuring 15 ft X 40 ft.
section 204 Resolution Plan
] sl e g 0 0 Gt et . i o

io-significent smprovement and Bo size) Rasolution Plan

12| Manner of obtaining 'Invitation for

By sending requesl via email on

Resolution Plan', basis for evaluation | ppirp.vedik@gmall.com ~ MﬂNAPPU HAM HOME Fl NnNCE lIMITED BAJAJ HOUSING FINANCE LIMITED
{including details related to sanificant ! mum HDME FINSETV | Corporate Office: Cerebrum It Park B2 Busding 5th Floor, Kalyami Magar, Pune, Maharashtra 411014,
improvement and tick size), Information Bt FORMERLY MANAPPURAM HOME FINANCE PVT LTD Branch Office: 1s{Floor Mear udbhava laxmi Temple Kampli road, Gangavathi -583227
Memarandum and further informatian — o CIN : U65823KL2010PLCO31TY - Demand Notice Under Section 13 (2) of Securitization and Reconstruction
13| Last date Tor submission of resclubon plans | 04.03,2025 Unit 301-315; 3rd Floor, A wing. Kanaksa \Wall Street, Andhari-Kurla Road, Andheri East, Mumbai - 400053, of Financial Assets and Enforcement of Security Interest Act, 2002.

Contact Mo.: 0Z2-65194000/022656211000. Undersigned beirg the Authorized officar of Mis Baja; Housing Finance Limiled, hereby gives Me fodowing notice Lo te Boorower(s)/Co-Bomrower (s} whi hava

14] Manner of submitting resclution plans fo| As per IFRP and through Email al

= taiied o discharge their liability | 2. défaultad in The repayment of pringipal a5 wal a3 the filerest and ofher charngas accnied Shere—on for Home loan|siLoan(s]
resolubion profassional ppirp.vedik@gmail com Demand Notice ageinst Proparty advanced b tham by Bagj Housing Financa Limitad and a5 a consequence the boan]s) hava bacoma Mon Pedforming Assels. Accordingly,
4 a3 . - T H H = i BT ' L E iR |5E | [ S8 a; f:‘iEl,_"‘.'-..lf‘:ﬁlﬁhl:'ll'l and Heconsimchon af Financal Assets and Enlorcem el ':".‘l'Ell.‘!'i_":lll‘l"'!|I Inbarag] .“.E'.."...:'r.ﬂz ardl
15| Estmated date for submission of resolubon | 15.03.2025 Whereas the Authorized Officer of Manappuram Home Finance Lid., having our registered office at IVI470A (old) wig38A (new), FIOBCEY WETE (IRCH KNI LK 2RLUMY 11414 : : ] . pER
plan to the Adjudcaling Authorly for approval Manappuram House, Vialapad, Thrissur, Kersla-880567 and branches al vanous places in India (hersnafter refered to a5 “MAHOFINT isa E?ﬂ::&l; f;éﬁ';g:mqﬁﬁm i‘l:ﬁf ;‘; :ﬁﬁﬁ;;&ﬁqﬁﬁrﬂ&mﬂ ﬁ,&fﬁgﬂmﬁmﬂﬁﬂﬂ RIE) Sn Dby
16| Name and registration number of the | Jigar Bhatt _Eﬂmpan-,rr_a;sﬂereﬂ urﬂerlhg !ﬂmﬂpanﬂsﬁ.ﬂ. 1856 and_ a Financial |_r1.s1||uu:m within mE!mnar':nq nfgub—-:.:alr:se (i) cf clause [m]c:-fsf:--_f.ef:mr. -
resalulion professional JEII%!t Registration No [1) of Section 2 of the Securitization and Reconstruction of financial Assets and Enforcement of Security Interest Act 2002 (hereinaftar L"gu'!mg;‘gﬂ:‘:ﬂ;ﬂ? gn;?;mf Immn:vda'ﬁu: ::_,azﬁ Fmpﬁ ':fbe' t"ﬂn“::m Date a:: Errt
1EHE'IPA-E[I1ﬂP-F-mémmw-zumn 3005 referred so as the Act) read with Notification Mo, 5.0, 3466 (E) dated 18th December, 2015 issued by the Govt. of India, Department of Branch  GANGANATHI A That-Placs A Paresl OF The Hona o] [rmr—
- Financial Senvices, Minstry of Finance, New Delhd, inter alia carrying on business of advancing oans for construction and / of purchase ILAN hlu:;_ SGIRMSEBES3904 and H591ECN0369234) [P rr,rDB'IE::nlJ-ad As: E,;Emmlg GPNo. 1 .Em%ummed at | Rs. 3;7" B17!- (Rupaes
17 Wame, address and e-email of the #E.%?EEMI'H ) of dwelling units and whereas the Borrower | Co-Borrowars as mentioned in Column No. 2 of the below manticned chart obtained loan 1. NAGESHA BADIGERA (Borrower) Ward No. 8 Chaluvadi Oné Beside LG Road area in Kanakagiri | Threa Lac Forty Seven
resclution professional, as registered egistration No, from MAHOFIN and whereas MAHOFN being the secured creditor under the SARFAESI Act. and in exercse of powers conferred under Tawn Tq of Koppal Dist.-583283 Measurement sast-wast=20 | Thousand Six Hundred

A 1335 Bih Ward Chalavadi Oni Ambadkar Crcle,
Kanaekgin, Hospet, Karnataks - 583263

2. GEETHA BADIGER  |Co- Borrower)

Af Ward 4 Chaluvadi Oni, Kanskgini, Kanakgin, Raichar,

IEENIPA-D011P-P-01217/2013-20201 3005
Email : jigarb. jjgarb@gmail.com

1040, Shilp-Zaver, Shyamal Cross

with the Board fis Morth-South= 30 fis Total= 600 Sg. fis., East : Property
bedangs to Smit, Hanumamma 'wio Negppa , West : Property
bedangs to Smb Ramamma wia Krishansopa | Nerth | Road,

South : Praperty balongs bomsalamma Dvo Earamma

sachion 1302} of the said Acl read with Rule 2 of the secunly interast (Enforcement) Rules 2002, issued demand nofice calling upon the Sevarieen Criy)

Borrowers [ Co-Borrowers as menboned heresin balow, to repay the amount mentioned in the notices with further intarest thereon within
Bl days from the dake of nobice, but the nofices could not be served upon some of them for vamous reasons. That inaddition thereto for the

18] Address and email 1o be used for

comrespondence with the resolution Roads, Satelite. Ahmedabad - 330015, purpeses c:-‘l"-furrnatr:un ol the said borrowers enumerated below, the said hDWE-'HEFE-:"“EE enginformed by way of this public notice o ol it
professional Gijaral = Thdnr g S e T T A SO =Y e o, Thas s i besng Lakan for substiluted sardee al nolice, Tha above Bormovwers andior Co-Bormowers Guaranion) ane sdised 1o maka e paymenls of aulslarding
Eﬂ'iﬂ.il- iid: p-pirp.v&dik@gmall.mm El "amgc?faﬂhe Bbﬂ::.wehl ﬂﬂﬁﬂ"lpum -I:I'f SBl}ul'Ed A.Em in r'ﬁ,pﬂlﬂ'-t NP& Dﬂaﬂgmfnt akang wilh Rilure indenest dilkin G0 days am the dabe of publication of s ralics Giliog which tailkou] prejudics o sy olber ighi remedy aeaiaiile vwith Baja)
- . . Ho LAN i IBran h of which Interest has been creatad Date A " 9 Housing Finanoe Limied) Turiher steps Tor faking pessession of the Secured Assels! morgaged propesty will be infSated as per the pronisians of Sec. 13[4 of fhe
1) Further details are available at or with | Mr, Jigar Bhatt, ¥ i Securitization and Recorstruction of Francial Assets and Enfarcemant af Security Interest Act 2002 The parfies named abave are alse advised ot 1o alianase,
Email ; ppirp. vedik@gmail.com 1 |Ramesh N, Praperty no 12-1-99 Ward no 1,0ld Propery no-940-131130, Assesment | 18-01-|  23-01-2025 & creat third party inbaresst in the above mentioned propertias. On which Bags; Housing Finance Limited has the charge,
Phone : 079-49182751 Mahadevamma K no-840-13/1130, Situated al ward No-G1, KK Road, Yalandur Town, | 2025 R 7051360- Date: 18.02. 2025 Place:-RAICHUR  Authorized Officer Bajaj Housing Finance Limited
20| Date of Publication of Form 18.02.2025 Ashwind . Tejas Kumar | Chamarajnagar, Chamarajanagar, F.O Yelandur, Dist- Chamragnagar,
: ¥ MINLAPOD3400385T/ | Kamataka, Pin: 571441, East-Road, West-Yaryuruy Canal, South-FLDB
Jigar Tarunkumar Bhatt : .
MYSORE Bank, Norh-Progerty of Jabsulla
Resalution Professional
In the matter of Vedik Ispat Private Limited| || 2 | RADHA V, Survey No. 10518, Propery No, 220, Unique No. 151600302701420031, | 19-01- | 24-01-2025 & = | NCrrel HOME FINANCE
Date : 18.02.2025 IBBNIPA-004TP-P-0494 TI2049-2020/1 3005 WEMKATAPATHI T Honnavalli wiiage, Honnavalk Grama Pancheyaihi, ArakataguduT), HassaniDy | 2045 Hs 2093550 . ] L L . o . L
£ T ; 5 i S s i e ] Registered Office Address :Mahindra Rural Housing Finance Ltd. Unit No 203, Amiti Building, Piramal Agastya Corporate Park, Opposite Fire Brigade
Place ; Bangalore AFA valid upto 31.12.2025 THEJESH H STI10Z, Near temple, Arkalgud, PO Arkalgud, Hassan, Kamalaka, Pin: Station, Kumani Junction, L B.S Main Road, Kurla (West) Mumbai -400 070
Wi DOBT49Y  |573102. East-Property belongs to Sri. Ningegowda, West-Property belongs ’ e - et '
ViIMHLO0S 100 ; P g geq ' F TOPRET DeIOng Gulbarga Branch address:1st floor, CVR Complex Opp.District court, Gulbarga - 585102.
HASSAM 1o 3ni. Kumar, south-Foed, North-Property belongs 1o Sn. Annegowda
ANGLO-FRENCH DRUGS & INDUSTRIES LIMITED 3 |LAKSHMI T, Proparty na-20111, Unique no- 152200411064002563, Badagalahundi| 19-01-|  24-01-2025 (Under Rule 8(1) of Security Interest (Exforsement) Rules, 2002)
CIN: L24230KA1923PLC010205 CHAMDRA Jf Village & Varakodu Gp, Mysore faluk & district, Main road, Mysury, PO| 2025 & Wh the undersianed being the Authorized Officer of Mis. Mafind ‘R’ | Housing Fl limited { herel f; ferred as MRHEL) having its Branch office at
. . . 'H' E-I:'MDD'IEEE-&' "."Er‘ﬂkl:lljl_l H'\'ED-'E Hﬂ."’-"'tﬂ!l;ﬂ PII’I 5?':":'13 EﬂS[mF"[D a 'I}*. EEH{:F’IH’IE 2531?1 1 greas, e un ers!gne. eing the Authorize Icer o S. Ma |n.ra. ural Aousing Finance limite: ( erein arter reletrre. as ) §V|ng|§ rar.m 0 |ceal
Registered Office: Plot No.4, Phase II, Peenya Industrial Area, Peenya, hHL . ! ekt i T e : ; o perty ; Mahindra Rural Housing Finance Ltd.1st floor, CVR Complex Opp.District court,Gulbarga - 585102.,Under the Securitization Reconstruction of Financial Assets & in
Bengaluru-560058. Telephone No.: 080 2315 6757, Fax: 080 2338 9963 MYSORE Kuchela, West-Site of Chandne, South-Road, Nordh-House of Rangaiah compliance of Rule8(1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under section 13 (12),read with Rule3of the Security Interest

(Enforcement) Rules 2002, issued demand notice/s on the date mentioned against each account calling up on the respective borrower/s to repay the amount as mentioned
against each account with in 60 days from the date of notice (s) date of receipt of the said notice/s. The borrower/s having failed to repay the amount, notice is here by given to
the borrower/s and the public in general that the undersigned has taken possession of the property /ies described here in below in exercise powers conferred on him/her Under
Section 13(4) of the said Act read with Rule 8 of the said Rules on the dates mentioned against each account . The borrower/s in particular and the public in general is here by
cautioned not to deal with the property/ies and any dealing with the property/ies will be subject to the change of Mahindra Rural Housing Finance Ltd. For the amount and the
interest there on as per Loan Agreement . The borrowers attention is invited to provisions of Sub section (8) Section 13 of the Act, in respect of time available to redeem the
secured assets.

Email: compliance@afdil.com, Webbsite: www.afdil.com

POSTAL BALLOT NOTICE

Notice is hereby given to equity Shareholders/Members of Anglo-
French Drugs & Industries Limited (the Company), pursuant to Section
110 of the Companies Act, 2013 and other applicable provisions, if

Motice, is therefore given fo the Bomowers | Co-Borrowers, as mentioned herein gbove, calling upon them 1o make paymsnt of the tolat
outstanding amount a5 shown harein above, against the respective Bomower | Co-Borrower, within 60 days of publication of this notice,
Faflure to make payment of the total outstanding amount togather with further interest by the respective Bomower' Co-Bomowar,
MAHOFIN shall be constrained fofake ws 1314) for enforcement of secunty interest upon properties as described above, steps are slso
being taken for service of nolics in ather manners a5 prescribed under the Act and the rules made hereundsr, You are putla nobice that the
said mortgage can be redeemed wpon payment of the antire amount due togather with costs, charges and expenses incurrad by

_ : MAHOFIN afany fime before the date of publication of rotice for public auction or prvate treaty for fransfer by way of sale, a5 detailed in Demand . L
any, of the Companies Act, 2013 (“the Act”) read with Rule 22 of the| |Section 1318} of the SARFAES! Act ,i') Agreement No. Name of Borrower Nofice Date P“E‘;ﬁ:w" lDes°"pt:;°’;,°“h;
Companies (Management and Administration) Rules, 2014 (“the Rules”) | | Take note that in terme of S- 13 (13) of the SARFAESI Act, you are hereby restrained from ransferring andior dealing with the Secured Co Borrower/Guarantors and amount minovaple Froperty
(including any statutory modification(s) or re-enactment(s) thereof for E;‘i:_&ﬂ;ﬂaﬂ&?gﬁanneruywa.m1«sal&.ﬂ:-dsenrln&ﬁﬁf other manner Sl Authorized Officer f | YRESSPRO0163549 | 1-MrIRANNA S/O DEVINDRAPPA BADIGAR| 5o oo | 44.02.2025 | VFRANNA SIO DEVINDRAPPA BADIGAR, SNO /
the time being in force) that Company seeks approval of Members for Place: KARNATAKA Marnppu i Home Flancs Lid 2Mrs. BHEEMA BAI  W/O DEVINDRAPPA,| “"'™ Khat No.1/511, Measiring of Land (SqFt) 900. AT-
: : . _ : : p o nane 3 Mrs KIRISHNA BAl W/O IRANNA BADIGERA.|  and #63, RANJAGI , TQUEWARGI, DIST:GULBARGA -
passing Special Resolutions as set out in the Postal Ballot Notice dated ' R, 585310, with the boundaries as follow - EAST - HO
th : and Guarantor Mr BALARAM SOMALINGA PUJARI, WEST : HO SHIVAPUTRA
13™ February 2025 by way of remote e-voting process. BAJAJ HOUSING FINANCE LIMITED 251912 S DEVINDRA. SOUTH. =0 MALLAPPA S
: . HONNAPPA, NORTH :- ROAD.
Members are hereby informed that: FINSETV | Corporate Office: Cerebrum 1t Park B2 Buiiding Sth Floos Kalyani Nagar, Pune, Maharashtra 411014, |
1. The Special Business as set out in the Postal Ballot Notice may be Branch Office: 2nd Floor, J K Towers, T18/A-53-2, 46th Cross, Sangam Circle, Jaynagar Bih Block, Bangalore-560082 2 |XRESSPR00202222  1-Mrs.LAKSHMI BAI W/O GOLLALAPPA, 2Mr.| 5, 14 5000 14-02-2025 }E/II]rst.I’.\IAXBI\/A1|1%//\5IV“\$|/O GOILLAl:EAI\gygge& 81'2‘(%/
. : 2 ion 13 (2) of itization and R ot GOLLALAPPA  S/O RAMACHANDRA, atNo. ,Measuring of Land (Sq.Ft.) 1200.
transacted through voting by electronic means only. Demand Notice Under Section Sﬁu' ritization and Reconstruction 3 Mr.MAHARAJA S/O GOLLALAPPA |  and AT- #4/162,Near DrBR Ambedkar Bhavan
The Voting th h electroni de (“e-votina”) will _ of Finan:lallﬁmtsand Enforcement o _Eel:unt'r Interest Act, 2002, . _ 4.Mr.SHIDDALINGA S/O GOLLALAPPA | Rs253340 MANDEWAL, TQ:JEWARGI, DIST-GULBARGA.
e Voting through electronic mode (“e-voting”) will commence on Undersigned being e Authorized ofcer of Mis Bajal Housing Finance Limied, hereby gves the lollowing nalice 1o the Borrawer(s)/Co-Beerower(s) who have 5 Mr.SHANKARLINGA S/O GOLLALAPPA with the boundaries as follow:-EAST:-H/O
Wecnesday 199 February 2025 at 9.00 am (1ST) and will e on | et os oo st s ey clrycp st e st s oo e el ol SAIARUT S0 G LAAPP.ard CAS A, NEsToo Feeen
Thursday, 20" March 2025 at 5.00 pm (|ST). The remote e-voting nolices wete ssued to them under Section 13 (2) of Secusitization and Recorstruction of Firancial Assels and Erforcement of Secunty interest Act. 2002 and Mr.BHALAVANTARAY.
i rules therme-ig, on Shelr fast kmown eddresses. hawaver the same have been returmed un-senvediundeiverad, 35 auch the Bomower(s ) Co-Bormowan's) are hansdy 1.Mr.SUBASH SHAMBULINGAPPA, Mrs. LALETA W/O SUBHASHA, S.NO / Khat
r2n0ct)“d|l\1/:e 3232%559 disabled by NSDL after 5.00 p.m. on Thursday, | 1 e ot pbicaton nofce vy clear et austanding s e foa: acilis avalod by e fram s e 3 | XRESGULOUTZZTZ | 2 Mr SHAMBHULINGA RAYAPPA. 3. Mr| U202 | 1o 0o oo NoS/152, Neasuring of Land (SG.Ft) 621, AT -
arc : Loan Account No./Name of the Borrower(s)/ Address of the Secured/Mortgaged Demand Notice KASHIBAI SHEBULINGAPPA, 4.MrLALITA| _ and DIGGOAY VILLAGE, CHITTAPUR TQ.,
2. The Company has completed the dispatch of the Postal Ballot Notice Co-Borrower(s)/Guarantor(s) & Addresses Immovable Asset / Property to be enforced  Date and Amount ggingm.uilng&lgantor/s Mr.SHARANAPPA | Rs181320 EAST:-NAGAR KATTE. WEST:- H/O
on Monday, 17" February 2025, to the Members whose email :‘::’ﬁn ot B AN That Piece And Parcel Of The Non-agricultural 81 Jan 2028 | N DRAPPAKALMAR:, NoRTi-horo .
addresses are registered with the Depository Participant(s) as on| |4 THeJAREDDY K (Borrower] Peaperty Dosarlbond Aa; ompushe Bemsule & 0Bl Tt M. RAMESH S/O LAXMAN GAJARE, Mr. RAMESH S/0 LAXMAN GAJARE. SyNO/ Khat
; QR St piach ancl parcel of the Immaveoik piopaty bauing 4 | XRESGULO04TOMS 07:12:2022 :2/91, Measuring of Land (Sg.Ft) 40X30= 1200. AT
14th February 2025 (Cut-off date). 2. VANI ENTERPRISES (Co- Borrower) Sie Mo.C-B1 & C-BZ respacive Presen! BEMP Katha|Eight Tm:u_r.a!'g Four 2.Mrs.SANGAMMA W/O RAMESH, i 12:02:2025 |2 g O O e GULBARGA.
. : 1 &2 Al No 10 Gth Cross Behind Thulasi Theatre Road | Mo 24/NawNo 24, G-81/40, & BBMF Katha No 23/New No_23, | Hundred Fifty Eght Only) 3.Mr.NAVEEN S/O RAMESH 4.Mr.SACHIN S/O RS 21051 585316. with the boundaries as follow - EAST - H/O
3. Members may note that a person whose name is recorded in theJ |aminahes Bangaore-s60037 C-B2141, formed in Property'Sy No40, a Layout known as RAMESH 5.Mrs NILAMMA W/O LAXMAN. and| RS. MARUTI S/O DEVAPPA GAJRE, WEST - ROAD
Register of Members or in the Register of Beneficial Owners maintained | |3. K VANI (Co- Borrower) AtNo. 3711 Reddy Layaut | 'ALFA GARDEN'S' a Layout formed In different Guarantors MENILKANT S10 FAKEERAPPA SOUTH - OPEN PLOT OF ARJUN GAIRE
by the Depositories (in case of shares held in dematerialized form)| |ieiax Sananall Marahahall Bangeior Bl dba el llenulialins o
y . p t ] . , K.F.Puram Hobl, sariar Bangelore South Taluk, Prasently Bengalore East Taluk, presently under the Admiristrative Jursdiction of BEMP, measwring 5 | XRESGUL00509935 1.Mrs. JAGADEVI W/O SURANATH 07-12-202 Mr. MALLINATH S/O SURENATH. Sy.NO / Khat :
as on Friday, 14" February 2025, being the ‘cut-off date’, shall be] |&asii was: 116 46 feet, and horth o Sauth &2 fest, tatally messuring 9550 5q fest, and boundad on the East by : Plot Mo, C-82, North by : PlotNo.C-71 KALABURAGI. 2.Mr.MALLINATH S/O and 12-02-2025  |3.25/1, Measuring of Land (Sq.Ft)1755. AT -
i i i B G- T2 West by - Sike Mo C-800, South by Road SURNATH, 3.Mr.VINODKUMAR S/O HOSALLI, TQ.CHINCHOLI. Dist-GULBARGA -
gn;téﬁggrvggetﬁg éh‘: g?%gf:irieslgh#ég?ih' SArl]\Iyo?cZn;gfrr:?grorr:esltnoor: SCHEDULE B’ PROPERTY (Properly hereby conveyed to the Purchasar) 252 Square Feat, undivided right tife ard interest proportiariate to the buil SURANATHA and Guarantorfs Rs 273550 585316, i the boundares as olow - EAST -
ut- u I | | I up erazin the immavable praperty mentionad in Schedule &' shove. Mr.RAJSHEKHAR KORABASAPPA ) - : -
SCHEDULE *C’ PROPERTY (Description of the Residential Flat hereby conveyed) Flatbearing Mo.406 in the Fauwrth Floar, cantaining Two Bedrooms, ' SANGAPPAHUDAGI, NORTH -H/O SIDDU.
purpose only. BEMP Khatha Mo 2278, In the Multistoned Reskdential bulding named "541 %UHHLITHI" Eaill i Scheduie '8 Property having bull up anea of 1165 1.MrASHOK S/O MARUTHI GADEKAR, Mr. ASHOK S/O MARUTHI GADEKAR. Sy.NO /
4. The Postal Ballot Notice is also available on the Company’s website Sguara Fael, including common area bagether with One Covered Car Parking Space in the apariment and the buiding. & constructad wilh brick and 6 | XRESGUL00153272 | 2.Mrs.ONDANA BAI  W/O ASHOK. and 21-11-2020 12-02-2025 |Khat:4-93 OR 593, Measuring of Land (Sq.Mtr.)
www.afdil.com and the Stock Exchange website WWw msei.in cementwals, RCC roofing, semi vitnfied tiles fiooring. passapes, lobbias, staircasa-ate,, withelechricity, water and saniany faciity, Guarantor/s . Mr. K .C. DODDAMANL. and 22. AT -Mallabad, TQ.Afzalpur. Dist:-
. . . . Rs GULBARGA.-585316. with the boundaries as
. Bramch : BANGALORE A1 That Plece And Parced OF The Nor-aorcillieal Propey | 2Tth Jan 2025 follow :- EAST :- H/O GURAPPAKUMBAR, WEST
5. Mr. Raghavendra Naveen B.K., Practising Company Secretary, has| | as no. H404HHLO705268 and H404HLTO735051 | | Descrioed As: SCHEDLILE & i o (Descrgtion of | Rs. 70,68,0521- (Rupes 636870 - ROAD , SOUTH - ROAD, NORTH :- HIO
been appointed as Scrutinizer for conducting the e-voting process inj |1. M NARASIMHARAQ (Borrower) entire Property) All thal Property measuring (1) 4 Acres in Sy. | Sevanty Lac Sisty Eighl KENCHAPPAPUJARI
a fair and transparent manner Al F-1846, Brigade Pancrama Mysore Road. Bangalore | No.d435, *EJWO%WL&&%D e Fggﬂﬂmlﬂm g Thousand Fity: Two Onbiy 7 | ¥RESGULO2e234 | | MICHANDRAKANT SO TUKKAPPA NAVL | 91412020 | 1o 1 oo | Mr.  CHANDRAKANT SIO TUKKAPPA NAVL
. Kemataks-5E0080 Purpses vide Cindes & Llepuly Lammissiones, BangaEion 2 Mr.SHREESHAIL S/O CHANDRAKANT -02- Sy.NO / Khat : 3-43, Measuring of Land (Sq.Mtr.)
.. . I . . and o
6. The Scrutinizer will submit his report to the Chairman after completion Dkl anjekvet g ol OO HCR o el /2N ooy ol oot b omagroors i e e SMREVANSIDDANNASIO CHANDRAKANT | pg e A il TLATZAER, Doty
of scrutiny and the results of the Postal Ballot will be announced] | 4/de"e!ihe Ueguly Lommssioner, Bangalors Lislricl, Bangalore, bearing No, 10aUl-2u10 cated 13l [3) 3 Acres 22 Guntas = Sy, Mo 236, TS o 283952 EAST :- HIO BASANNA & PANDITH NAVI, WEST
) duly corverted for non-agriculiural residantial purpages vide ardar of the Deputy Commissicner, Bangalors Distncd, Bangalare, bearing No. 165/2003- 6.Mr.PRAKASH.  and Guarantor/s . Mr. IRANNA. ~~ CHANDRAKANTH NAVI & BHARATH KUMA
by the Chairman on or before Saturday 22% March 2025 at the] | 201Ddsid 13020100t  cr 2 Gustas oSy 43 ivstd in K ilage Kengar Htl Bangalre St Talu, Eargalee PARITH - SOUTH . ROAD HUDAGI, NORTH <
. : : cormverted nar-agricufiural residentis! purppsas vida BT 1 eputy Commissiorer, Bangalore District, -Bengalore, bearing NAGANNA ISWARAPPAHPUSE
Registered Office of the Compe:cny. The results will also be placed onj | ny 4wy SR ga2008-2010 cated 130512010, totaly measuring 10 cres 3 Gnas and buinded by East Propety Sy No 48 of Kambipuea Y T e et Jamd 520 T e 18
’ i i i i Willage, Wast: Bangalona- Mysore State Highway & Nala, Mo rly 5y, Mg 249 of Kambpum Vilags; Soull Proparly Sy, Mg, 248 & 23T ol M. s £ -9 - 9) oA,
the Company’s website www.afdil.com and will be communicated to Kambipura Villge: Toial Land in Sq. Metiss & 45728,84 50 M and out of which 1621 08 1 S, Mieters karsb tand, 440143 S, Melres aree 8 | XRESGUL00250093 | SUBASH JAGADI. and Guarantorls Mr.| U120 | 4945 9995 [Measuring of Land (Sq.Mir) 1200. AT -
the Stock EXChange- refinguished for Park and Open Speces and 602 Sq. Metres area refinguished for Read Widandng in favaur of Bengalors Devalopment Authoity, Aftar NAGAPPA. R %’;‘;564 gigtlNgSI?EIB-ARG/&MCVIi-tIF\/?I?eAb%)ﬁndTa?i':\sFaZsAf\I(;IIIDoL\:vR'
: : : ; _unti deducting the above area outof the iotal area, the tand avallable for LIDS i 5044545 Sq Mers, . — CoT. 1
I :\f/‘l Case of any qlflerlf“:[?], anevanC?IS (X LSSdUGS reI?tlng E(;A%V)Otmg(i SCHEDULE '8' PROPERTY: 526,90 Sq.Ft. Undivided share, right, lill, intenast and ownership in Schedule ‘&' Proparty (which comas t 30.37 S, e RO N A, SOUTHS
empers may reter the rrequen SKe uestions S) an Mirs_, land share in Schadule 'A' Property). ' :
e-votin manuyal available at tf?e DO\Yvnloads section of www.evotin SCHEDULE "C" APARTMENT: All that Residential Apariment bearing Mo F-1846 in Eighteansh Floor of Tower-2/Block-F in the Project vz, 'BRIGADE 1.Mr.SHANKAR NANDARGIMATH, Mrs. RAMABAI W/O SHANKERAPPA. Sy.NO /
g , : : . ' O-1 | PARORAMA® buitin Schedue 'a° Praperty, presently bearing e-Khala No, 1 502003002001 22272 and measuring 750,57 54, Feet (55 73 S, Mirs. | of 9 | XRESGUL00342007 | 2MrVISHALA W/O SHANKAR, 3MrsRAMABAI| 02122021 | 00 5005 [Khat : 2104, Measuring of Land (Sq.Mir) 930. AT -
nsdl.com or write an email to evoting@nsdl.co.in. The Members taf’lrwla-m&aﬂdsﬁg ﬂgﬁﬁeelﬁﬂ ﬁfﬁﬂsﬁrsflnlrﬁggmﬂjuﬁmmmarfFm:n;:q;mamﬁs na_ssafgjs. I'*Ehc':'f Igts.mmétggw%arﬁmst::ﬁrﬂas S/I0O SHEKARAPPA 4.MrSANTOSH.  and ] ;23758 ?h‘gmd;ﬁeii?éﬁﬁi DE'Zté'?-UFL«Bf;\\%GvA\\/'EsYYr”h
: P of comimian esa an ¥ MEasUring _Faal (103 - Mitrs,) of super buill-up area appraximately wi e Cavenad Car Parking &in G tor/s Mr. NINGAPPA S. T = :
may also write to the Company Secretary’ AnglO'FrenCh DruQS & the Lower'Upper Basament ieyvel'518 Level and tha epardment is bounded by: East ; Apartment Mo, E-1333 in Eightsenth Floor of Tower-3Block-E in varantors i SHAVILINGAPPA RONAR,SOUTH.-
Industries Ltd., Plot No.4, Phase II, Peenya Industrial Area, Bengaluru| | BRIGADE PANORAMA West: Enirance Laboy in Exghteenth Flooe of Tower-2/Biack-F in BRIGADE PANORAMA; North: Apartment No 71645 In NAVEERAPPAPIOLSE, NORTH: SATTLESHE
’ , ’ P - Eighleenth Floor of Tower-2Bleck-F in BRIGADE PANDRAMA: South: Open owards Dpen Space af Tower-HBlock-F in BRIGADE PANDRAMA. 1.Mrs. SARASWATHI DOULATHSING, Mrs. SARASWATI W/O DAWALTSING. S.NO /
—560058. Tel No.080-23156757, email: sriee.aneeta@afdil.com. 10| XRESGULO09S3065 | 2.Mr.DOUVLATSING VENKATSING, 3Mr.| ZH1M2020 | 40 00 onor  [KhatNo. 89/A(151500602000220004), Measuring
This atep = belng leken for subsfiluted servicos of nofice; The abave Borowars and'or Co-Barowars Guaranions) are advised 1o make the payments of outslanding MOHANSINGH SOULATSINGH. and Guarantor/s and of Land (Sq.Ft) 1190, AT: KUMMANSIRASAGI V.,
By Ol’del’ of the Board Aoy with fulurg inberest within &0 Gays Ingm e dale of pubbcaiion of this nofce laiing whch [withcid prepidice b any alher nghl remedy meelable wilth Bajaj Mr. YAMANSINGH LAXMANS|NéH ' Rs.115726 HIPPARAGA GP, JEWARGI TQ, KALABURAGI
« {7t i Huousing Finance Limed ) furthar steqs for taking possession of the Sacured fssets! morigaged property will ba imitiated a5 per the provisons of Sec, 134) of the " ' ' DIST, with the boundaries as follow -EAST-
Elate' 1|§ Feblruary 2025 Sdé- Sriee Ageeth? M Sacuritization and Raconstriction of Financel Assels and Enforcemsnt of Securfty Interest Act, 2002, The paries named abovs ara elsa edvised miat o alisnate, E%ASAVSVEgAé\AAJlD SOUTH:-ROAD,NORTH:-
aCe: bengaluru ompany oecretary create third party interestin the above menfoned prope ies. Oin which Baja| Hausing Finance Limiled has the charge :

Sdl-Authorized Officer
Mahindra Rural Housing Finance limited

Place:Gulbarga

Date: 18.02. 2025 Place:-BANGALORE Authorized Officer Bajaj Housing Finance Limited Date - 18022095
ate : 18-02-

financialexp.epapkin

. BENGAI URU



